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Heard Sri N.R. Routray. I d 'ounsel For the upphcant 

and Sn SM Ojha, Ld Standmg (nnnsel appearing on notice tr the 

Railways on whom a copy of this ().A has already been served and 

penid the matenals placed on record 

2 The applicant cia ims that he was entitled to the benefit 

of MACII Scheme in view of the clarification at Annexure-A/3 

issued by the Miniry of Railways on 10.12.20(Y.. Since the 

apphint was granted Afl' under the oki Scheme w.e.f 01 10.1999 

and that pay scale has been merged by, a revised pay stmcture of 

grade pay of RsJ 800 in the pay band of PB-I, he is entitled to Ui 	: 

benefit of MACP Scheme. In this connection he has already 

iiihmitted reprcntabon to Respondent No.2 vide Annexure-A/4 on 

08.12.2009. Having received no reply from the concerned authorities 

of the Railways so far, the applicant has apprnached this Thhuna) by 

filing the present Original Appiicaion. 	Since the clarification at 

Annexiire.-AR is unamhguou this case needs to be considered by 

,, . 



With the above obrvatmn and direction without 

going into the merit of the cam and as agreed to by the f.d. Counl 

for the paiiies this Original Application is diod of at the stage of 

admission ite1f by directing Respondent No.2 to cctwider the 

reprentation at nneurc-A/4 in the light of the clarification at 

Annexure-A/3 and isie a rearied order regarding the 

commencement of the benefits under the MACP Stheme within a 

period of three months from the dat.e of receipt of the copy of this 

order. 

4. Send copies of this order to the Reoridcnts (together 

with the copy of this O.A) and afi-ii copy of this order may he 

supplied to the t d. (tnd a pean tw the pstlws 


